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Central Administrative Tribunal 
Principal Bench 

 

OA No. 4190/2014 
 

New Delhi, this the 13th day of February, 2020 
 

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman 
Hon’ble Mr. A. K. Bishnoi, Member (A) 

 
M.S. Talwar, Age 87 years,  
S/o late Sh. Jawahar Singh,  
Designation: Superintending Engineer,  
R/o G-14, Naraina Vihar,  
New Delhi-110028     - Applicant 
 
(By Advocate: Shri Mayank Joshi with Sh. RK Jain) 
 

Versus 
 
1. Union of India  
 Through Secretary,  
 Ministry of Information & Broadcasting,  
 Shastri Bhawan, New Delhi-110001 
 
2. The Director General,  
 All India Radio,  
 Akashwani Bhawan,  
 Parliament Street, New Delhi 
 
3. The Pay & Accounts Office,  
 IRLA Group,  
 Ministry of Information & Broadcasting,  
 Govt. of India, 7th Floor, Soochna Bhawan, 
 Lodhi Road, New Delhi-03 
 
4. Pay and Accounts Officer,  
 Pension Accounting Office,  
 TRIKUT-II, Bhikaji Cama Place,  
 New Delhi     - Respondents 
 
(By Advocate: Shri Ravindera Kumar Verma) 
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: O R D E R (ORAL) : 
 
 
Justice L. Narasimha Reddy : 

 The applicant is said to have retired as 

Superintending Engineer from All India Radio on 

30.04.1985.  He has been making claims for revision of 

his pension, in light of the recommendations of the 5th 

CPC.  Through an order dated 25.09.2013, the 

respondents have indicated him the structure of his 

pension. To a letter addressed by him on 13.07.2013, 

the respondents have replied on 03.07.2014, 

mentioning the manner in which his pension has been 

revised.  The applicant has raised several contentions 

in this OA.  

2. The respondents filed a detailed reply.  It is stated 

that the revision of the pension of the applicant was 

revised from time to time, strictly in accordance with 

law.  

3. Shri Mayank Joshi, learned counsel for the 

applicant, submits that in spite of his best efforts, he 

could not get in touch with the applicant. Maybe on 

account of advance old age, he is not able to respond.  
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4. Since the OA is of the year 2014, we cannot keep 

it pending any further.  We, therefore, dismiss the OA 

on reporting no instructions.    

 

(A.K. Bishnoi)       (Justice L. Narasimha Reddy) 
Member (A)          Chairman 
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